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# # IN THE CENTRAL ADMINISTRATAYE TRIBUNAL : HYDERABAD BENCH
‘ : AT HYDERABAD

OQ-A' N001239 o 1995

Between:
D.Venkatesulu %ib Applicant
And

Union of India

Represented by

Secretary s£ o

Ministry of Communications

Department of Posts o

New Delhi and others oo - Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE RESPONDENTS

I, H,Seshagiri Rao, son of H.Narasimha Murthy aged
54 yéars, Resident of Hydetabed do hereby solemnly affirm and

sincerely state as follows,

1, I arﬁ working as Assistant Pbstmaster-oeneral (S&V)

in the office of the Chief Postmaster-General, Hyderabad~l and
'as sgch. I am well acquainted with the facts of the .case; I am
filing this reply affidavit oﬁ behalf of Respondents and Ij am

authorised to file the same, )

2§ - In reply to para vi{(i) it is a fact that the applicant

j 4 has applied for the post of BPM,. Gollaladoddi in \pursuance‘ of

notification dated 31-‘5-‘19955 The property certificate submie-

tted by him was not impressed with the designation stamp of

the authority which issued the certificate, Tt is not knowﬁ
Q\}O’Nﬁv"" as to who issued the certificate; It is =z fact that he haé-

09“2" \o\\, appeared before the ASP, Guntakal on the date of verification,
wh

et 3 In reply to para VIfiii) it is a baseless allegation
LRI |
K' and the ASP, Guntakal Sub-~Division denied the allegations, .
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4; In reply to para VI{(iv) of DA it is a fact that
Sri D.,Narayana Rao, father of the applicant worked as BPM
Gollaladoddi and was discharged on attaining the age of

65 years, Further Sri D.Satyanarayana Rao was appointed as
BPMs He had resigned for the post of BPM which is yet to
be accepted, sSri D.Nagaraju'is working on the responsibility
of Sri D.Satyanarayana Rac, As a part of selection of a
candidate for regular appointment applications were called for,
The applicant's property certificate was not impressed with the
designation stamp of the authority which issued the certificate,
He has secured less marks than R~5 andlhis argument that he is
the only best qualifiéd candidate is dévoid of truth, Apart
from this, the préperty certificate produced by him was not in
order, ' As no candidate is“having landed property/independent
livelihood, the vacancy was renotified: The renotification

gave qpportunity to the applicant also to obtain a property
certificate from a competent authority, It was not at all
iﬁtended to give opportunity to R=5 alone, Therefore the

issue of renotification is <in no way heldful to a particular
candidate‘as alleged by the applicant. The renotification was

issued to disseminate the competition among the candidates with

" more suitablélity,

Sj In reply to para RVII (1 to iii) of OA, it is sub~
‘mitted that the renotification waé necessitated as none of the
candidates has adequate independent livelihood and therefore
there is no violation of any rule at all, The reasth'for
_rendtification neeé not be given to the applicant, He has -
.got every liberty to apply for the post in pursuance of reno=
tificationﬁ‘ The selection could not be done among the appli-
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| cdtions received in

{hot 31=-8=95 as mentioned by the applicant in the OA) as

pursuance oL notification dated 31-5-95

none

df the candidates fulfilled the cordinal condition of adequate.

_means of l1ivelihood, Therefore it was necessitated to issue

{renotification,

just in the circumstances of the case,’

Solemnly sworned and signed
—
his name on thisgeé day of -

March, 1996 before me,'
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In view of the ‘above ‘submissions there arem no metits
in the OA, The Hon'ble Tribunal may be pleased to dismiss the

oa and pass such other order or orders which are deem fit and

Postmaster General,
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